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REPORT FILED ON BEHALF OF THE 7"" RESPONDENT -
TAMIL NADU POLLUTION CONTROL BOARD.

|, J. Josephine Sahayarani , Daughter of Jesu Rajan , Christian,
aged about 56 years, having my office at 76, Mount Salai, Guindy,
Chennai-600032, do hereby solemnly affirm and sincerely state as
follows:-

1. | am the Joint Chief Environmental Engineer, Tamil Nadu
Pollution Control Board (TNPCB), Chennai — 32, and filing this Report on

behalf of the RespOng\ent Tamil Nadu Pollution Control Board (TNPCB)

N

and as such | am well éccga'inted with the facts of the case from the

records.

2. It is respectfully submitted that the Hon’ble National Green
Tribunal (Southern Zone), Chennai has passed an order dated

15.12.2020 and constituted the Joint Committee comprising of “1) the

District Collector, Chennai District, or a Senior Officer not below the rank of Assistant

/
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Collector or Sub Divisional Magistrate deputed by the District Collector, 2) a Senior
Officer from the Public Works Department (PWD) and Water Resources Organisation
(WRO) not below the rank of Superintending Engineer of that area, (3) a Senior
Officer from Chennai Metropolitan Water Supply & Sewerage Board (CMWSSB) (4) a
Senior Officer from Greater Chennai Corporation and (5) a Senior Officer from Tamil
Nadu Pollution Control Board (TNPCB) deputed by its Chairman to inspect the area
in question and submit a factual as well as action taken report, if there is any violation

found.

The Public Works Department (PWD) and Water Resources Organisation
(WRO) will be the nodal agency for co-ordination and for providing all necessary

logistics for this purpose.

The committee is directed to ascertain the extent of land covered by the water
ways as per revenue records, the extent of encroachment, if any action already taken
fo remove the encroachments and its present status as to what are all the steps

taken by them to protect the same from further encroachment.

The committee is also directed to take the assistance of satellite
images/Google images for the last five years of that area, so as to ascertain the
nature of encroachment, extent of encroachment and its growth over the years and
how the encroachments has affected the free flow of water in that area so as fo

ascertain the real picture and the probable action to be taken for restoring the same.

The committee is also directed to sort out a proper action plan for short term
and long term with shorter timelines, so as to avoid such things recurring in future
and protect the area from probable flood during monsoon, so as to save the life of the
people and make the life of the people happy and peaceful in that area without the
threat of flood being affected in that area.

The committee is also directed to ascertain as to whether there is any
deficiency in sewage system in that area which is likely to mix with the rain water
during monsoon, so as to cause health hazards in that area and if so what are the

remedial measures to be taken to avoid the same permanently.”

Further when the case came up for hearing on 08.03.2021, the Hon’ble

National Green Tribunal (Southern Zone) has directed as follows

“The Committee as well as the respondents are directed to file the report as

well as their independent response before this Tribunal on or before 10.05.2021”.
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3. It is respectfully submitted that the Velachery lake area was
inspected by the TNPCB on 22.07.2021. Water sample were collected in

the following location and sent for analysis to TNPCB Lab.

i) At the inlets of storm water drain near Kakkan bridge,
Adambakkam — 1 no.

i) At the inlets of storm water drain at Maruthupandiar Salai,
Velachery — 2 no (opp. to Sree Gupta Bhavan, near JM Jumma
Masijid).

iii) At the Velachery Lake

4. It is respectfully submitted that during inspection the following

were noticed.

i) In the upstream area of Velachery Lake and areas abutting to

Velachery Lake, number of areas were found unsewered.

i) No underground sewer system was provided to collect and
transport the sewage generated from the residential and
commercial establishments and treat the sewage in the Sewage
Treatment Plant (STP).

i) If the CMWSSB provides necessary underground sewage
system in that area for the collection of sewage generated and
also provide cut off drains wherever necessary, to collect the
unauthorized discharge of sewage into Velachery lake and treat
the same in the nearby Sewage Treatment Plant, the above
problem due to contamination of Velachery lake water by the

discharge of untreated sewage can be solved.

iv) Public Works Department and Greater Chennai Corporation has
to take action to remove all encroachments and unauthorized

structure in the Velachery lake.

5. It is respectfully submitted that the Hon’ble National Green
Tribunal (Southern Zone) may issue necessary direction to the CMWSSB

JOINT CHIEF ENVIRCNMENTA LE
TAMIL NADU POLLUTION CON RO

\ ("
NALS

D)

—

2 H oYy

SINEER

BOARD

No. 76, MOUNT SALAI, CHENNAI-600 032




to take steps to provide underground drainage and Sewage treatment
Plant in the nearby area so as to mitigate the above problem due to
disposal of untreated sewage from unsewered area nearby. Also it is
submitted that Public Works Department and Greater Chennai
Corporation may be directed to remove all encroachments and
unauthorised structure which are in Velachery Lake so as to curtail

unauthorised discharge of sewage into Velachery Lake.

Under the above circumstances, it is humbly prayed that this
Hon’ble National Green Tribunal may be pleased to pass such further or
other orders as this Hon’ble Tribunal may deem fit and proper in the facts

and circumstance of this case and thus render justice.
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BEFORE ME

VERIFICATION

I, J. Josephine Sahayarani , Daughter of Jesu Rajan, working as
Joint Chief Environmental Engineer, having office at No. 76, Anna
Salai, Guindy, Chennai — 32, do hereby submit that the above
contents are true to the best of my knowledge and belief through

records.

Verified at Chennai on this  day of July 2021.
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